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tsEF(rRE TllE JATI()NAL COMPANY I.AW TRIBUNAL
MUMBAI BENCH

cP No.: 466/25?(tl/NCLT/MB/MAH/ zOl t

14. This Petition bearing No. 466/252( 1),NCLT/MB/2017 is, therefore, disposed of
on the terms directed above. The Leamed RoC shall give effect of this Order
only after perusal ofthe Compliance report ofcost imposed. After restoration of
the Company, within l5 days the Company shall file all the required documents
with the RoC.

I 5. Ordered accordingly.

BH,{SKARA PANTULA MOHAN
MEMBER (J)

M. K. SHRA\\'AT
MEMBER (J)

Dated : 8th December,20l7
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